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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION NO. 186 of 2026
In the matter of:
Kapil & Ors Applicant
Versus
State of Uttar Pradesh & Ors Respondents

REPLY ON BEHALF OF RESPONDENT NO.9 M/S GAURAV
BUILDERS

MOST RESPECTFULLY SHOWETH:

1. That the present reply is being filed on behalf of Respondent No. 9,
namely M/s Gaurav Builders, in response to the Original Application
preferred by the Applicants, wherein certain allegations pertaining
to purported illegal sand mining activities in Village Naithala Khadar,

District Baghpat, Uttar Pradesh, have been raised.

2. At the very outset, it is most respectfully submitted that the
allegations contained in the Original Application are wholly
misconceived, exaggerated, and founded upon incomplete,
incorrect, and misleading facts. The same are emphatically denied,

save and except what is specifically admitted herein.

Statutory Permissions

3. That Respondent No. 9 has been granted a valid Environmental
Clearance dated 17.01.2026 by the State Environment Impact
Assessment Authority, Uttar Pradesh, for undertaking sand mining
operations over a lease area of 12.45 hectares for a limited duration

of six months, with a permissible extraction quantity of 1,86,750
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cubic meters. The said Environmental Clearance was granted after
due appraisal of all statutory requirements strictly in accordance
with the EIA Notification, 2006 and other applicable environmental
laws.

The copy of the Environment Clearance dated 17.01.2026
is annexed as ANNEXURE R/ 1.

4. That the Respondent no.9 has also been granted Consent to
Operate by the Uttar Pradesh Pollution Control Board, Regional
Office Meerut, vide letter dated 29.01.2026, valid up to 31.07.2026.

The copy of the Consent to Operate granted by UPPCB vide
letter dated 29.01.2026 is annexed with the Joint Committee
Report.

5. That the mining permit in favour of Respondent No. 9 has been duly
issued by the District Magistrate, Baghpat, vide letter dated
06.02.2026, for a validity period of six months.

The copy of mining permit granted by District Magistrate
Baghpat vide letter dated 06.02.2026 in favour of Respondent no.9
is annexed as ANNEXURE R/ 2.

Primary Allegations of extraction of sanctioned quantity
within 15 days from starting of mining operations, instream
mining and use of heavy machinery like poclain.

6. That the answering Respondent has been carrying out mining
operations strictly in accordance with the terms and conditions
stipulated in the Environmental Clearance, the approved mining

plan, and the applicable guidelines including the Sustainable Sand
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Mining Management Guidelines, 2016 and Enforcement &

Monitoring Guidelines, 2020.

. That the Respondent no.9 has never carried out any instream

mining and nor there is any finding by the Joint Committee or the
District Magistrate in this regard. Therefore, the allegation of

instream mining is factually incorrect and liable to be rejected.

. That the allegations regarding the use of heavy machinery such as

poclain machines in violation of Environmental Clearance conditions
are categorically denied. It is submitted that all operations have
been conducted under strict supervision of the competent
authorities, including continuous monitoring by the District Task
Force. Notably, neither the Joint Committee nor the District
Magistrate has recorded any finding of use of prohibited heavy
machinery. Therefore, the allegation of use of heavy machinery is
incorrect. It is further submitted that as per the contents of the
letter dated 23.03.2026 written by Regional Office Mining
Department, Ghaziabad to Director Mining Department Lucknow
the Respondent no.9 was found doing mining by bar scalping

method only.

That as per the findings of the Joint Committee, up to 15.04.2026,
Respondent No. 9 has extracted only 61,468 cubic meters of
mineral, which is significantly below the sanctioned quantity of
1,86,750 cubic meters. Thus, the allegation that the entire
sanctioned quantity was extracted within 15 days is demonstrably

false and untenable.

That the allegations regarding obstruction of the natural flow of
River Yamuna and mining within the river stream are incorrect and

misleading. It is respectfully submitted that river morphology is
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inherently dynamic and subject to seasonal and natural variations.
The Joint Committee has recorded that the river course has shifted
towards the Haryana side, and that mining operations by the
Respondent were confined to the dry riverbed area. This clearly
establishes that the Applicants’ allegations are based on a
misinterpretation of natural geomorphological changes rather than

any unlawful conduct by the Respondent no.9.

Irrelevance of the mentioned complaint dated 11.02.2026
and 23.02.2026

That the Applicant has relied upon a complaint dated 11.02.2026
alleging illegal mining activities. It is submitted that the said
complaint is vague, general in nature, and does not even refer to
Respondent No. 9. Furthermore, mining operations by Respondent
No. 9 commenced only on 12.02.2026. Therefore, the complaint
dated 11.02.2026 is wholly irrelevant and cannot be attributed to
the Respondent.

It is submitted that adjoining the mining lease area of Respondent
no.9 is an existing lease in the name of M/S Manish Jaiswal which
is just 50 feet away from the boundary of the lease area of
Respondent no.9. The said mining lease is running since 2025 and
falls under village Gauripur. Further the photographs submitted
along with Original Application from page no. 39 onwards pertains
to village Gauripur which shows that an attempt for
misrepresentation has been made by the Applicant by targeting the
mining lease of the Respondent no.9 by use of photographs from

different mining lease.

That the Joint committee has annexed at running page no. 133 a

cluster certificate wherein it is clearly mentioned that there is
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mining lease at Gata no. 3,4,5 k in village Gauripur having area of
14.0224 hectare. And this fact coupled with fact that the
photographs relied upon by Applicant also mentions the place of
alleged illegal mining as Gauripur, shows that the Applicant has tried
to mislead the Hon’ble Tribunal that the alleged illegal mining

pertains to Respondent no.9.

Furthermore, the Joint Committee has not supported the

allegations/photographs annexed by the Applicants.

FIR on the Applicants prior to the filing of the OA

Thatitis pertinent to submit that the Applicants and their associates
have been engaging in unlawful obstruction of the lawful mining
activities of Respondent No. 9, including staging protests and
dharnas at the leased site and allegedly demanding illegal
gratification. In this regard, Respondent No. 9 lodged a complaint
dated 01.03.2026 before the police authorities, pursuant to which
an FIR dated 02.03.2026 has been registered against the Applicants
and their associates.

The copy of the FIR dated 02.03.2026 is annexed as
ANNEXURE R/ 3.

That the bonafide of the Applicants is questionable and need to be
inquired as they are persistently and continuously harassing the
Respondent no.9 even before the commencement of the mining
lease operations. That the present Original Application is an after
thought which has been filed as retaliation as the Respondent no.9
has refused to fulfil the unlawful demands of the Applicants. That
the Gram Panchayat of Naithla village has written in advance to the

District Magistrate informing about the unsocial elements of the



406

Society who keep on filing false complaints with malafide intentions

and to fulfil their greed.

Findings Supporting Respondent no.9

15. That as per the inspection report dated 13.02.2026 prepared by the
Committee constituted by the District Magistrate, Baghpat, it has
been categorically recorded that Respondent No. 9 was undertaking
mining activities strictly within the approved lease area. The report
further notes the installation of a weighbridge equipped with
cameras. Importantly, no adverse finding whatsoever has been
recorded against Respondent No. 9.

The copy of the inspection report dated 13.02.2026 is
annexed as ANNEXURE R/4.

16. That during a subsequent inspection conducted on 20.03.2026, the
Regional Office, Mining Department, Ghaziabad, vide its letter dated
23.03.2026 addressed to the Director, Mining Department,
Lucknow, recorded the following findings:

a) all pillars were found intact during the inspection.

b) The mining operations are being carried out since 12.02.2026
in the said lease area.

c) Monitoring infrastructure including weighbridge, PTZ cameras,
CCTV cameras, and display boards were found functional;

d) The mining was being done in the dry area in the prior approved
lease and boundary area near the pillar A, B and C.

e) The mining work has been undertaken in the dry area through
scrapper while keeping the area levelled. The leveller/scrapper

has been used for levelling the land in the area.
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The copy of the letter dated 23.03.2026 written by
Regional Office Mining Department, Ghaziabad to Director
Mining Department Lucknow is annexed as ANNEXURE R/5.

That as regards the planting of trees in accordance with the
Environment Clearance conditions, the Respondent no.9 has
deposited Rs 1,62,650/- with the Forest Department for planting

1000 trees as also noted by the Joint Committee.

That Respondent No. 9 has established a weighbridge along with a

site office approximately 500 meters from the lease boundary.

That an acoustic DG set with adequate stack height has been

installed in compliance with environmental norms.

That a PTZ camera installed near the weighbridge has been found

operational during inspection.

That the Respondent No. 9 has deployed two tractor-mounted water
sprinkling systems for dust suppression at the site.

That the first-aid facilities have been duly provided at the site office.

That the Joint Committee has categorically observed that
Respondent No. 9 has been undertaking excavation strictly within
the permissible limits prescribed under the Environmental
Clearance and that mining operations were being carried out within

the designated lease area only.
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Para Wise reply to the OA

24. The contents of para no. 1, 2, 3 and 4 are introductory and matter

of record to the extent they mention filing of the application.
However, any allegation of “rampant illegal mining” is vehemently
denied. The Respondent is operating under a valid Environmental
Clearance dated 17.01.2026. It is denied that mining by
Respondent no.9 has resulted in the Village and nearby agricultural
lands more vulnerable to human induced floods and also resulting

in the loss of riverine biodiversity as well as the surroundings.

It is further submitted that Gram Panchayat of village Naithla
approved the mining permission given to Respondent no.9 and has
also stated that during the public hearing the people have
supported the lawful mining in the said approved lease area. And
also raised concerns regarding the unsocial elements sending the

false complaints.

The copy of letter dated 06.02.2026 written by Gram
Pradhan to the District Magistrate is annexed as ANNEXURE R/6.

25. That the contents of the para no. 3 to 5.4 are matter of record.

26. That with respect to the allegations made in the tabular form at para 5.5

it is submitted that-

Clause Particulars of Alleged Proof or Response of the

No. violated clause of  Evidence Respondent no.9
EC

1.1. Plantation No plantation is The Respondent

(1) & requirement of carried out no.9 has deposited

2.1. 1,000 plants per which is to be Rs 1,62,650/- with
hectare of the completed the Forest
lease area. All before Department for

necessary actions commencing any planting 1000

10



1.1.

(6)

must be

completed before
commencing any
mining activities.

The Project
Proponent shall
carryout
plantation/
afforestation in
backfilled and
reclaimed area of
mining lease,
around water body
etc.

Mining shall be
carried out by
semi-mechanized
open-cast riverbed
methods without
extending below
the water level.

Excavations must
remain dry, within
approved zones
and depths.

Visible markers
indicating the
mandatory safety
strip along the
riverbank and the
lowest permissible
excavation level
above water shall
be installed at the
start of each
mining season.

409

mining activities
which is not
done till date
which is not
visible in the
photographs

Photographs

showing mining
being carried out
with the use of
poclain machines
in the river
stream by
changing the
flow of river and
by digging deep
in the water flow

by poclain
machines is
appended and
annexed as

ANNEXURE: A-2
(Pg. Nos. 39 to
41).

There are no
markers
indicating the

mandatory
safety strip
along the

riverbank and

trees. Copy of
Demand Draft
dated 06.03.2026
is enclosed as
ANNEXURE R/7.

That neither the
Joint  Committee
report nor the
District magistrate

reply has found
any use of heavy
machinery or

poclain machines.

The photographs
annexed with the
OA showing use of
heavy machinery
are denied.

11



1.1.
(22) &
8.1

1.1.
(32)
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Modern
technologies such
as water sprinklers
or tankers must be
employed to
mitigate dust at
source points in
lease areas and
haulage roads
during operations.

The Main haulage
road within the
mine lease should
be provided with a
permanent water
sprinkling
arrangement for
dust suppression.
Other roads within
the mine lease
should be wetted
regularly with
tanker-mounted
water sprinkling
system.

Mining should be
done by Bar
scalping methods
extraction
(typically 0.3-0.6
m or 1-2 ft) as per
sustainable sand
mining

the lowest
permissible
excavation level

which is not
visible in the
photographs

There are no
water sprinklers
or tankers are
installed at lease
site which is not
visible from the
photographs

Photographs

showing mining
being carried out
with the use of
poclain machines
in the main river
stream by
changing the

The Joint
Committee clearly
records at running
page no. 101 point

(2) that
Respondent no.9
has deployed
tractor mounted
water  sprinkling
systems

The photographs

are denied.
Rather the letter
dated 23.03.2026
written by
Regional Office
Mining

Department,

12



1.1,
(35)

5.1.

management
guidelines 2016.

Mining shall
restrict activities
within a minimum
of 50 meters or
10% of the river
width from the
riverbank.

PP must ensure
that the biological
clock of the
villages is not
disturbed.
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flow of river and
by digging even
in water with
poclain machines
is appended and
annexed as
ANNEXURE: A-3
(Pg. Nos. 42 to
43).

Photographs
showing mining
being carried
out in the river
stream by heavy
machineries by
digging in the
water flow of
river is
appended and
annexed as
ANNEXURE: A-3
(Pg. Nos. 42 to
43).

Photos of mining
and loading
being carried out
at night is
appended and
annexed as
ANNEXURE: A-4

Ghaziabad to
Director Mining
Department
Lucknow clearly
mentions that as
per inspection
carried out on
20.03.2026 “The
mining work has
been undertaken
in the dry area
through scrapper
while keeping the
area levelled. The
leveller/scrapper
has been used for
levelling the land
in the area.”

The photographs
are denied.

That neither the
Joint  Committee
report nor the
District magistrate

reply has found
any use of heavy
machinery or

poclain machines.

The incidents of
mining at night
are due to
negligence of
machine
operators.
However, penalty
imposed has been

13



6.1.

9.1.

The Project
Proponent shall
adhere to
approved mining
plan, inter alia,
including, total
excavation
(quantum of
mineral, waste,
over burden, inter
burden and top
soil etc.); mining
technology; lease
area; scope of
working (method
of mining,
overburden &
dump
management, O.B
& dump mining,
mineral
transportation
mode, ultimate
depth of mining
and etc

The Project
Proponent shall
develop greenbelt
in 7.5m wide
safety zone all

412

(Pg. Nos. 44 to
46).

Photos depicting
the deposition of
mined materials
to obstruct the
natural flow of
Yamuna River
are appended
and annexed as
ANNEXURE: A-3
(Pg. Nos. 42 to
43).

Respondent No.
9 has mined over
1,86,750 m3 of
sand in last 15
days as the
mining is
operating 24x7
with more than
20 Poclain
machines as
more than 500
trucks are being
loaded and
transported on
daily basis by the
Respondent No.
9 are appended
and annexed as
ANNEXURE: A-3
(Pg. Nos. 42 to
43).

Project
Proponent has
not developed
greenbelt in
7.5m wide

paid by the
Respondent no.9

The photographs
are denied.

Admittedly, till
15.04.2026 the
Respondent no.9
has extracted only
61,468 cubic
meters of mineral
which is much less

the sanctioned
quantity of
1,86,750 cubic
meters.

The Respondent
no.9 has deposited
Rs 1,62,650/- with
the Forest
Department for

14
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along the mine safety zone all planting 1000
lease boundary as along the mine trees which is also
per the guidelines lease boundary noted in the Joint
of CPCB in order to which is visible Committee report.
arrest pollution in the

emanating from photographs

mining operations

within the lease.

27. That the contents of the para no. 5.6 are denied as explained above.

28. That the contents of the para no. 5.7 are denied as deliberate
attempt to mislead the Hon'ble Tribunal. Firstly, the contents of the
annexures pertaining to the illegal mining do not mention the name
of Respondent no.9 and are vague and general in nature. Secondly,
the Applicants aver that they have made complaint regarding illegal
mining dated 11.02.2026. Whereas the fact is that the mining on
the subject matter commenced only on 12.02.2026. Therefore, the
Applicant has failed here to demonstrate how the complaint dated
11.02.2026 can be linked to Respondent no.9. Rather it is submitted
that the Applicants are trying to mislead the Hon’ble Tribunal.

29. That the contents of the para no. 5.9 to 5.11 are specifically denied.
However, it is submitted that Gram Panchayat of Naithla village has
submitted a letter to the District Magistrate on 06.02.2026
regarding the participation of public in public hearing pertaining to
the mining lease. It is noteworthy that no objection raised during

public hearing.
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ADDITIONAL SUBMISSIONS

30. There has not been any single instance of instream mining on part
of the Respondent no.9.

31. That the Applicants have relied primarily on photographs and
unverified claims without any scientific or technical evidence. Itis a
settled principle of law that allegations relating to environmental
violations must be supported by credible scientific data and expert

findings, which is absent in the present case.
PRAYER

In view of the above facts and circumstances mentioned herein

above, it is requested that the present OA may kindly be dismissed.
04.05.2026

New Delhi

‘QW"

Respondent no.9
M/S Gaurav Builders

Through its Proprietor Rajiv Singh

Through

(Biguome.

Counsel
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BEFORE THE NATIONAL GREEN TRIBUNAL

i

PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION NO. 186 of 2026

%

In the matter of: Sy
Kapil & Ors | Applicant

Versus
State of Uttar Pradesh & Ors Respondents

Affidavit

v Builders, Village Badarkha,

1, Rajiv Singh Proprietor of M/S Gaura
emnly affirm and declare

Baghpat, Uttar Pradesh 250611 do hereby sol

as under

dent no.9 in the present Original Application thus

‘hat 1 am Respon
f the case and thus

quainted with facts and circumstances 0O
petent to swear this affidavit.

it the accompanying reply has been drafted under my instructions
d contents thereof have been read over and explained to me in my

acular which are true and correct to my knowledge, the contents
ereof may kindly be read as part and parcel to this affidavit also

ot repeated herein.
7 e

f DEPONENT

at on __day of May 2026 that the contents of

affidavit are true and correct and nothing material has
herefrom.ﬁiz 4.
; .

: % /(@Wﬂ

' EPONENT

¥t



41 7 ANNEXURE R/1

File No™9Y88-9255
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), '{f: 7
UTTAR PRADESH) “%#‘

desksk

&

Dated 17/01/2026 i ﬂE :

To,
SHRI RAJIV SINGH
M/S GAURAYV BUILDERS, VILLAGE BADARKHA, BAGHAPAT, VILLAGE BADARKHA ,
BAGHPAT, UTTAR PRADESH, 250611
gauravbuilder469@ gmail .com

Subject: Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
EIA Notification 2006-regarding Naithala Khadar Sand Mining for mining of Ordinary Sand
from the Bed of River Yamuna, at Gata No.- 1/2 Village- Naithala Khadar, Tehsil-
Baghpat, Dist.- Baghpat (U.P)., (Leased Area- 12.45 ha.).

Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/MIN/529496/2025 dated 25/04/2025 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25B0107UP5412687N

(ii) File No. 9988-9255

(iii) Clearance Type Fresh EC

(iv) Category Bl

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

(vii) Name of Project NAITHALA KHADAR SAND  MINING
PROJECT

(viii) Location of Project (District, State) BAGHPAT, UTTAR PRADESH

(ix) Issuing Authority SEIAA

(x) Applicability of General Conditions No

3.In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2(Part
A, B and C)/ EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA
notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by SEAC in its meeting held on 12-11-2025. The
minutes of the meeting and all the project documents are available on PARIVESH portal which can be

19
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accessed from the PARIVESH portal by scanning thie v code above.

5.Details of the minerals to be mined along with production capacity and the brief on the salient features of
the project as submitted by the project proponent in Form 1 (Part A and B) in the reports and as presented
during SEAC meeting are annexed to this EC as Annexure (2).

6. The SEAC, in its meeting held on 12-11-2025 based on information submitted viz: Form 1 (Part A, B
and C), EIA/EMP report etc & clarifications provided by the project proponent and after detailed
deliberations on all technical aspects and public hearing issues and compliance thereto furnished by the
Project Proponent, recommended the proposal for grant of Environment Clearance under the provision of
EIA Notification, 2006 and as amended thereof subject to stipulation of Specific and Standard EC
conditions as given in Annexure (1).

7. The SEIAA in its meeting held on 22-12-2025 has examined the proposal in accordance with the
provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 & further
amendments thereto and based on the recommendations of the SEIAA hereby accords Environment
Clearance for the instant proposal RAJIV SINGH under the provisions of EIA Notification, 2006 and as
amended thereof subject to compliance of the Specific conditions as given in Annexure (1)

8.The SEIAA reserves the right to stipulate additional conditions, if found necessary.

9. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification,
2006. It does not tantamount to approvals/consent/permissions etc. required to be obtained under any other
Act/Rule/regulation. The Project Proponent is under obligation to obtain approvals /clearances under any
other Acts/ Regulations or Statutes, as applicable, to the project.

10. The PP is under obligation to implement commitments made in the Environment Management Plan,
which forms part of this EC.

11.General Instructions:

a) The project proponent shall prominently advertise it at least in two local newspapers of the District or
State, of which one shall be in the vernacular language within seven days indicating that the project has
been accorded environment clearance and the details of SEIAA website where it is displayed.

b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of
local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who
in turn must display the same for 30 days from the date of receipt.

c¢) The project proponent shall have a well laid down environmental policy duly approved by the Board of
Directors (in case of Company) or competent authority, duly prescribing standard operating procedures to
have proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions.

d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the
project proponent (during construction phase) and authorized entity mandated with compliance of
conditions (during operational phase) shall be prepared. The year wise funds earmarked for environmental
protection measures shall be kept in separate account and not to be diverted for any other purpose. Six
monthly progress of implementation of action plan shall be reported to the Ministry/Regional Office along
with the Six-Monthly Compliance Report.

e) Concealing factual data or submission of false/fabricated data may result in revocation of this
environmental clearance and attract action under the provisions of Environment (Protection) Act, 1986.

f) The project proponent shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be cancelled.

g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

h) The SEIAA reserves the right to revoke the environmental clearance, if conditions stipulated are not

20
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implemented to the satisfaction of SEIAA. SEIA.. rhay impose additional environmental conditions or
modify the existing ones, if necessary.
12.This issues with the approval of the Competent Authority.

Annexure 1

Specific EC Conditions for (Mining Of Minerals)

1. Environmental Attributes

S.No EC Conditions

I. Mining Department/District Administration shall ensure that Lol confirms to the approved DSR.
2. The project proponent has submitted a proposal dated 28/05/2025 to the DFO requesting estimate
from the Forest Department for planting and maintaining 13,000 trees to fulfill the plantation
requirement of 1,000 plants per hectare of the lease area. The committee instructed that an accurate
cost estimate should be obtained from the Forest Department as per rules, and the proponent must
submit an undertaking to the committee confirming their commitment to provide the specified
amount to the Forest Department in compliance with TOR No. 12 related to plantation. All
necessary actions must be completed before commencing any mining activities.

3. It shall be the responsibility of the Project Proponent to duly and promptly inform the concerned
District Authorities regarding directions and conditions, issued by SEIAA/SEAC.

4. The environmental clearance (EC) shall be co-terminus with the validity period of the mining
lease mentioned in the Letter of Intent (Lol) or the current approved mine plan, whichever expires
earlier. After this period, the EC will automatically become null and void.

5. The maximum quantity of material to be extracted shall be the lesser of the Lol-mention or the
amount specified by the replenishment study. The District Administration and Directorate of
Geology and Mining will ensure compliance, including conducting replenishment studies yearly by
reputed institutions as mandated by the National Green Tribunal (NGT).

6. Mining shall be carried out by semi-mechanized open-cast riverbed methods strictly following
the approved Mining Plan without extending below the water level. Excavations must remain dry,
within approved zones and depths. Visible markers indicating the mandatory safety strip along the
1.1 riverbank and the lowest permissible excavation level above water shall be installed at the start of
each mining season.

7. Required No Objection Certificates (NOCs) from the Irrigation Department or relevant authority
must be obtained before commencing mining.

8. Groundwater abstraction via borewells is prohibited without prior written permission from the
competent groundwater authority, complying with environmental and hydrological norms.

9. Mining within the stream channel is prohibited as per Sustainable Sand Mining Management
Guidelines (SSMMG) 2016. Heavy machinery, drilling, or blasting is not allowed; mining should be
manual or semi-mechanized.

10. An annual Environmental Audit must be conducted and submitted to the State Environmental
Impact Assessment Authority (SETAA).

11. The project proponent shall prepare and implement a plantation and afforestation plan, planting
a minimum of 1,00plants per hectare of lease area on government or community lands within a 5
km radius. The plan shall be approved by the Forest Department or District Plantation Committee
and maintained for at least five years.

12. The Miyawaki method should be explored using native plant species in consultation with the
Forest Department. Full details related to plan of plantation to be submitted . The survival rate shall
meet the Uttar Pradesh Forest Department standards, with any shortfall replenished in the same
planting season.

13. Annual survival audits, supported by geo-tagged photographs, shall be included in six-monthly
environmental compliance reports submitted to the competent authority.
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S.No EC Conditions
14. Solar lighting shall be installed in the project area to minimize electricity consumption.
15. Six-monthly compliance reports shall include periodically taken site photographs.
16. Indigenous local plant species, as advised by the local Forest Officer or expert agencies, should
be prioritized for plantation.
17. The link road from the quarry site to the main road shall be constructed as an all-weather,
blacktopped road and maintained by the project proponent.

18. Corporate Social Responsibility (CSR) to be prepared as per the MoEF guidelines and
present it at the time of EIA presentation. At least 2% of the project cost should be
earmarked towards Corporate Environment Responsibility (CER).

19. Vehicular emissions shall be controlled and regularly monitored, with suitable maintenance
measures for vehicles involved in quarry operations and transportation.

20. Rainwater harvesting possibilities shall be explored within the project premises.

21. Agreements or consents must be secured between the project proponent and competent
authorities or landowners for haulage roads from lease sites to link roads.

22. Modern technologies such as water sprinklers or tankers must be employed to mitigate dust at
source points in lease areas and haulage roads during operations.

23. Plantation plans specifying species, number of plants, and greenbelt development reports shall
be submitted to concerned departments. Species selection should consider pollution removal
effectiveness, and mortality replacements must be ensured.

24. Water requirements, sources, and permissions ot agreements with water supplying authorities
shall be submitted.

25. A hydrological study shall be submitted to demonstrate that mining quantities will not adversely
affect the river’s Hydrogeological regime of the River .

26. Environmental management shall align with the environmental status and impact assessment of
the project.

27. Transportation of minerals shall be restricted during school opening and closing times to ensure
safety.

28. Paved, motorable haul roads shall be maintained by the project proponent.

29. An Environmental Management Cell with qualified personnel, reporting to senior management,
shall be established.

30. Loading vehicle capacity shall comply with government and Transport Department norms.

31. Two toilets and hand pumps shall be provided at the mining site.

32. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft)
as per sustainable sand mining management guidelines 2016.

33. If the EC was granted based on incorrect information about mine distances or cluster status, the
EC shall be revoked.
34. The Ministry of Environment, Forest and Climate Change (MoEF&CC), SEIAA, or other
competent authorities may modify or add conditions in the interest of environmental protection.
35. Mining shall restrict activities within a minimum of 50 meters or 10% of the river width from
the riverbank.
36. Appeals against this EC shall lie with the National Green Tribunal within 30 days as per law.
37. All issues raised during the Public Hearing must be fully complied with as per norms,
documented in six-monthly compliance reports.
38. Any damage to haulage roads due to mining must be promptly repaired and maintained,
ensuring safety and convenience for all competing users.

12 1. The project proponent shall comply all orders/directions/guidelines/OM of the Hon’ble Supreme

Court, Hon’ble National Green Tribunal (NGT), Hon’ble High Court, Govt. of India and Govt. of
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S.No

EC Conditions

UP. The project proponent shall obtain all the necessary permissions/ approvals from the concerned
Govt. Departments/ Authorities/Organizations.

2. Directions/suggestions given during public hearing and commitment made by the project
proponent on these should be strictly complied with.

3. DSR formulation is done by a sub-committee formed at District level and representative of Forest
Department is a member in this sub-committee, so it is expected that they examine the issue of
distance of forest area from the mining lease as well as distance of protected area from the mining
lease. Hence, a certificate signed by an officer not below the rank of ACF shall be submitted before
signing lease deed that no forest land is involved in mining or as a route for mineral transportation
and does not lie with-in any Protected area, National Park, Sanctuary and ESZ. If forest land is
involved the project proponent shall obtain forest clearance and permission of Central and State
Government as per the provisions of Van Sanrakshan evam Samvardhan Adhiniyam,2023 and
submit before the start of work.

4. The mining lease holders shall ensure to comply with mine reclamation plan as submitted.

5. Stream will not be diverted to form inactive channel for mining.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. Also, the coordinates of area earmarked for plantation should be clearly spelt out.
Survival of plants should be as per GoUP norms.

7. Plantation of saplings shall be carried out in earmarked area as part of tree plantation campaign
“Ek Ped Ma Ke Naam™ and the details of the same shall be uploaded in the Meri LiFE Portal (
https://merilife.nic.in) as per OM no. F.No.IA3-22/3/2024-TA 111 (E-241594) dated 24.07.2024.

8. Survival of plants should not be less than the survival rate notified by Uttar Pradesh Forest
Department otherwise it will be treated as violation of EC condition.

9. The project proponent shall ensure that water bodies do not get polluted due to mining activity.
Water conservation, ground water recharging shall be undertaken as part of CER activities.

10. Department of Geology and Mines, Government of Uttar Pradesh and/or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

L1. The project proponent shall install rooftop solar plant in one school in the vicinity of project
area and construct toilets especially in girls’ school as part of CER activity.

12. Since large number of mining projects are ongoing as well as new mining leases are coming up
in the district, CAAQMS shall be installed in consultation with UPPCRB.

13. Project Proponent shall submit the Six-monthly Compliance on the Environment Clearance
condition prescribed in the Prior Environment Clearance letter as per MoEF&CC OM F.no- IAS-
22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

14. In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCB.

Standard EC Conditions for (Mining of minerals)

1. Statutory Compliance

S.No

EC Conditions

1.1

The State Government concerned shall ensure that mining operation shall not be commenced till the
entire compensation levied, if any, for illegal mining paid by the Project Proponent through their
respective Department of Mining & Geology in strict compliance of Judgment of Hon’ble Supreme
Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause
versus Union of India & Ors.

23
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S.No

EC Conditions

1.2

This Environmental Clearance (EC) is subject to orders/ judgment of Honble Supreme Court of
India, Honble High Court, Honble NGT and any other Court of Law, Common Cause Conditions as
may be applicable.

13

The Project Proponent shall follow the mitigation measures provided in MoEFCC’s Office
Memorandum No. Z-11013/57/2014-IA.I1 (M), dated 29th October, 2014, titled “Impact of mining
activities on Habitations-Issues related to the mining Projects wherein Habitations and villages are
the part of mine lease areas or Habitations and villages are surrounded by the mine lease area.*

14

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from whom
suggestion / representation has been received while processing the proposal.

1.5

The Project Authorities should widely advertise about the grant of this EC letter by printing the
same in at least two local newspapers, one of which shall be in vernacular language of the
concerned area. The advertisement shall be done within 7 days of the issue of the clearance letter
mentioning that the instant project has been accorded EC and copy of the EC letter is available with
the State Pollution Control Board/Committee and web site of the Ministry of Environment, Forest
and Climate Change (www parivesh.nic.in). A copy of the advertisement may be forwarded to the
concerned MoEFCC Regional Office for compliance and record.

1.6

The Project proponent complies with all the statutory requirements and judgment of Hon’ble
Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India &Ors before commencing the mining operations.

1.7

State Pollution Control Board/Committee shall be responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector’s office/ Tehsildar’s Office for 30 days.

18

The Project Proponent shall inform the MoEF&CC for any change in ownership of the mining
lease. In case there is any change in ownetship or mining lease is transferred. PP needs to apply for
transfer of EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time to
time.

S.No

EC Conditions

21

The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area of
mining lease, around water body, along the roadsides, in community areas etc. by planting the
native species in consultation with the State Forest Department/ Agriculture Department/ Rural
development department/ Tribal Welfare Department/ Gram Panchayat such that only those species
be selected which are of use to the local people. The CPCB guidelines in this respect shall also be
adhered. The density of the trees should be around 2500 saplings per Hectare. Adequate budgetary
provision shall be made for protection and care of trees.

22

The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the mine
lease. The development of such grazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should essentially implement the directions of the
Hon’ble Supreme Court with regard to acquisition of grazing land. The sparse trees on such grazing
ground, which provide mid-day shelter from the scorching sun, should be scrupulously guarded/
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S.No

EC Conditions

protected against felling and plantation of such trees should be promoted.

3. Air Quality Monitoring And Preservation

S.No

EC Conditions

31

The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality Monitoring
Stations with 1 (one) in upwind and 2 (two) in downwind direction based on long term
climatological data about wind direction such that an angle of 120° is made between the monitoring
locations to monitor critical parameters, relevant for mining operations, of air pollution viz. PM10,
PM2.5,NO2, CO and SO2 etc. as per the methodology mentioned in NAAQS Notification No. B-
29016/20/90/PCI/T, dated 18.11.2009 covering the aspects of transportation and use of heavy
machinery in the impact zone. The ambient air quality shall also be monitored at prominent places
like office building, canteen etc. as per the site condition to ascertain the exposure characteristics at
specific places. The above data shall be digitally displayed within 03 months in front of the main
Gate of the mine site.

3.2

Effective safeguard measures for prevention of dust generation and subsequent suppression (like
regular water sprinkling, metalled road construction etc.) shall be carried out in areas prone to air
pollution wherein high levels of PM10 and PM2.5 are evident such as haul road, loading and
unloading point and transfer points. The Fugitive dust emissions from all sources shall be regularly
controlled by installation of required equipments/ machineries and preventive maintenance. Use of
suitable water-soluble chemical dust suppressing agents may be explored for better effectiveness of
dust control system. It shall be ensured that air pollution level conform to the standards prescribed
by the MoEFCC/ Central Pollution Control Board.

4. Water Quality Monitoring And Preservation

S.No

EC Conditions

4.1

Industrial waste water (workshop and waste water from the mine) should be properly collected and
treated so as to conform to the notified standards prescribed from time to time. The standards shall
be prescribed through Consent to Operate (CTO) issued by concerned State Pollution Control Board
(SPCB). The workshop effluent shall be treated after its initial passage through Oil and grease trap.

4.2

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and quality
in and around the mine lease by establishing a network of existing wells as well as new piezo-meter
installations during the mining operation in consultation with Central Ground Water Authority/
State Ground Water Department. The Report on changes in Ground water level and quality shall be
submitted on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

4.3

Project Proponent shall plan, develop and implement rainwater harvesting measures on long term
basis to augment ground water resources in the area in consultation with Central Ground Water
Board/ State Groundwater Department. A report on amount of water recharged needs to be
submitted to Regional Office MOEFCC annually.

44

In case, immediate mining scheme envisages intersection of ground water table, then Environmental
Clearance shall become operational only after receiving formal clearance from CGWA. In case,
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S.No

EC Conditions

mining operation involves intersection of ground water table at a later stage, then PP shall ensure
that prior approval from CGWA and MoEFCC is in place before such mining operations. The
permission for intersection of ground water table shall essentially be based on detailed hydro-
geological study of the area.

4.5

Quality of polluted water generated from mining operations which include Chemical Oxygen
Demand (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall be
monitored along with Total Suspended Solids (TDS), Dissolved Oxygen (DO), pH and Total
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company as
well as displayed at the project site in public domain, on a display board, at a suitable location near
the main gate of the Company. The circular No. J- 20012/1/2006-IA.II (M) dated 27.05.2009 issued
by Ministry of Environment, Forest and Climate Change may also be referred in this regard.

4.6

The Project Proponent shall undertake regular monitoring of natural water course/ water resources/
springs and perennial nallahs existing/ flowing in and around the mine lease including upstream and
downstream. Sufficient number of gullies shall be provided at appropriate places within the lease
for management of water. The parameters to be monitored shall include their water quality vis-a-vis
suitability for usage as per CPCB criteria and flow rate. It shall be ensured that no obstruction and/
or alteration be made to water bodies during mining operations without justification and prior
approval of MoEFCC. The monitoring of water courses/ bodies existing in lease area shall be
carried out four times in a year viz. pre- monsoon (April May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to
Ministry of Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director, Central Ground Water Board, State Pollution Control
Board and Central Pollution Control Board. Clearly showing the trend analysis on six-monthly
basis.

4.7

The water balance/water auditing shall be carried out and measure for reducing the consumption of
water shall be taken up and reported to the Regional Office of the MoEF&CC and State Pollution
Control Board/Committee.

5. Noise And Vibration Monitoring And Prevention

S.No

EC Conditions

51

The illumination and sound at night at project sites disturb the villages in respect of both human and
animal population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Habitations have a right for darkness and minimal noise levels at
night. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
limits for day /night hours.

5.2

The Project Proponent shall take measures for control of noise levels below 85 dBA in the work
environment. The workers engaged in operations of HEMM, etc. should be provided with ear plugs
/muffs. All personnel including laborers working in dusty areas shall be provided with protective
respiratory devices along with adequate training, awareness and information on safety and health
aspects. The PP shall be held responsible in case it has been found that workers/ personals/ laborers
are working without personal protective equipment.

53

The peak particle velocity at 500m distance or within the nearest habitation, whichever is closer
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S.No

EC Conditions

shall be monitored periodically as per applicable DGMS guidelines.

6. Mining Plan

S.No

EC Conditions

6.1

The Project Proponent shall adhere to approved mining plan, inter alia, including, total excavation
(quantum of mineral, waste, over burden, inter burden and top soil etc.); mining technology; lease
area; scope of working ( method of mining, overburden & dump management, O.B& dump mining,
mineral transportation mode, ultimate depth of mining, concurrent reclamation and reclamation at
mine closure; land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life; etc.).

6.2

The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-life
shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in the mine
lease area and corresponding afforestation to be raised in the reclaimed area shall be governed as
per approved mining plan. PP shall ensure the monitoring and management of rehabilitated areas
until the vegetation becomes self-sustaining. The compliance status shall be submitted half-yearly to
the MoEFCC and its concerned Regional Office.

7. Land Reclamation

S.No

EC Conditions

71

The slope of dumps shall be vegetated in scientific manner with suitable native species to maintain
the slope stability, prevent erosion and surface run off. The selection of local species regulates local
climatic parameters and help in adaptation of plant species to the microclimate. The gullies formed
on slopes should be adequately taken care of as it impacts the overall stability of dumps. The dump
mass should be consolidated with the help of dozer/ compactors thereby ensuring proper filling/
leveling of dump mass. In critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite
etc. shall be undertaken for stabilization of the dump.

7.2

The Overburden (O.B.), waste and topsoil generated during the mining operations shall be stacked
at earmarked OB dump site(s) only and it should not be kept active for a long period of time. The
physical parameters of the OB / waste dumps / topsoil dump like height, width and angle of slope
shall be governed as per the approved Mining Plan and the guidelines/circulars issued by D.G.M.S.
The topsoil shall be used for land reclamation and plantation.

7.3

Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around the
mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water and flow of
sediments directly into the water bodies (Nallah/ River/ Pond etc.). The collected water should be
utilized for watering the mine area, roads, green belt development, plantation etc. The drains/
sedimentation sumps etc. shall be de-silted regularly, particularly after monsoon season, and
maintained properly.

74

Check dams of appropriate size, gradient and length shall be constructed around mine pit and OB
dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety margin of
50% shall be kept for designing of sump structures over and above peak rainfall (based on 50 years
data) and maximum discharge in the mine and its adjoining area which shall also help in providing
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adequate retention time period thereby allowing proper settling of sediments/ silt material. The
sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

8. Transportation

S.No

EC Conditions

8.1

The Main haulage road within the mine lease should be provided with a permanent water sprinkling
arrangement for dust suppression. Other roads within the mine lease should be wetted regularly with
tanker-mounted water sprinkling system. The other areas of dust generation like crushing zone,
material transfer points, material yards etc. should invariably be provided with dust suppression
arrangements. The air pollution control equipments like bag filters, vacuum suction hoods, dry
fogging system etc. shall be installed at Crushers, belt-conveyors and other areas prone to air
pollution. The belt conveyor should be fully covered to avoid generation of dust while
transportation. PP shall take necessary measures to avoid generation of fugitive dust emissions.

8.2

No Transportation of the minerals shall be allowed in case of roads passing through villages/
habitations. In such cases, PP shall construct a ‘bypass’ road for the purpose of transportation of the
minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of sound and
dust along with chances of accidents could be mitigated. All costs resulting from widening and
strengthening of existing public road network shall be borne by the PP in consultation with nodal
State Govt. Department. Transportation of minerals through road movement in case of existing
village/ rural roads shall be allowed in consultation with nodal State Govt. Department only after
required strengthening such that the carrying capacity of roads is increased to handle the traffic
load. The pollution due to transportation load on the environment will be effectively controlled and
water sprinkling will also be done regularly. Vehicular emissions shall be kept under control and
regularly monitored. Project should obtain Pollution Under Control (PUC) cettificate for all the
vehicles from authorized pollution testing centers. [If applicable in case of road transport].

9. Green Belt

S.No

EC Conditions

9.1

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine lease
boundary as per the guidelines of CPCB in order to arrest pollution emanating from mining
operations within the lease. The whole Green belt shall be developed within first 5 years starting
from windward side of the active mining area. The development of greenbelt shall be governed as
per the EC granted by the Ministry irrespective of the stipulation made in approved mine plan.

10. Public Hearing And Human Health Issues

S.No

EC Conditions

10.1

Project Proponent shall make provision for the housing for workers/labors or shall construct labor
camps within/outside (company owned land) with necessary basic infrastructure/ facilities like fuel
for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, créche for kids
etc. The housing may be provided in the form of temporary structures which can be removed after
the completion of the project related infrastructure. The domestic waste water should be treated with
STP in order to avoid contamination of underground water.
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S.No

EC Conditions

11.1

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

11.2

The Project Authorities should inform to the Regional Office regarding date of financial closures
and final approval of the project by the concerned authorities and the date of start of land
development work.

113

The concerned Regional Office of the MoEF&CC shall randomly monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the MoEF&CC
officer(s) by furnishing the requisite data / information / monitoring reports.

114

In pursuant to Ministrys O.M No 22-34/2018-IA III dated 16.01.2020 to comply with the direction
made by Honble Supreme Court on 8.01.2020 in W.P. (Civil) No 114/2014 in the matter Common
Cause vs Union of India, the mining lease holder shall after ceasing mining operations, undertake
regrassing the mining area and any other area which may have been disturbed due to other mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna etc.

11.5

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease area
once in five years purpose of monitoring land use pattern and submit a report to concerned Regional
Office of the MoEF&CC.

11.6

Concealing factual data failure to comply with any or submission of false/ fabricated data and of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

11.7

The Ministry or any other competent authority may alter/modify the above conditions or stipulate
any further condition in the interest of environment protection.

11.8

The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along with their
amendments and rules made there under and also any other orders passed by the Hon’ble Supreme
Court of India/High Court and any other Court of Law relating to the subject matter.

119

The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safegunards to the MOEFCC & its concerned
Regional Office, Central Pollution Control Board and State Pollution Control Board.

11.10

A separate ‘Environmental Management Cell’ with suitable qualified manpower should be set-up
under the control of a Senior Executive. The Senior Executive shall directly report to Head of the
Organization. Adequate number of qualified Environmental Scientists and Mining Engineers shall
be appointed and submit a report to RO, MoEF&CC.

12. Corporate Environment Responsibility (Cer)
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121

The Project Proponent shall submit the time- bound action plan to the concerned regional office
of the Ministry within 6 months from the date of issuance of environmental clearance for
undertaking the activities committed during public consultation by the project proponent and as
discussed by the EAC, in terms of the provisions of the MoEF&CC Office Memorandum
No0.22-65/2017-IA III dated 30 September, 2020. The action plan shall be implemented within
three years of commencement of the project.
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Annexure- 2

A presentation was made by the project proponent along with their consultant M/s Rian
enviro Private Limited to SEAC on 12-11-2025.

Project Details Informed by the Project Proponent and their Consultant
The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for Naithala Khadar Sand Mining for mining of
Ordinary Sand from the Bed of River Yamuna, at Gata No.- 1/2 ,Village- Naithala Khadar,
Tehsil- Baghpat, Dist.- Baghpat (U.P)., (Leased Area- 12.45 ha.).

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
TO24B0107UP5763578N dated 09/11/2024.

3. The Public Hearing was organized on 27/02/2025. Final EIA report submitted by the project
proponent on 25/04/2025.

4. Salient features of the project as submitted by the project proponent:

On-line proposal No. SIA/UP/MIN/529496/2025

File No. allotted by SEIAA, UP 9988-9255

Name of Proponent M/s Gaurav Builders
Prop- Rajiv Singh

Full correspondence address of
proponent and mobile no.

Village Badarkha, Baghpat, Uttar Pradesh

Name of Project Naithala Khadar Sand Mining Project

Project location (Plot/ Khasra /Gata No.) Khasra No-1/2

Name of Village Naithala Khadar

Tehsil Baghpat

District Baghpat

Name of Minor Mineral Sand

Sanctioned lease Area {in Ha.) 12.45

Max.& Min mRL within lease area 241mRL & 233mRL

Pillar Coordinates (Verified by DMOQ) Pillars Latitude Longitude
A 29°00'10.61"N | 77°11'49.29"E
B 28°59'55.51"N | 77°11'54.23"E
C 28°59'47.66"N | 77°12'04.38"E
D 28°59'44,99"N | 77°11'57.54"E
E 28°59'54.35"N | 77°11'48.63"E
F 29°00'05.91"N | 77°11'45.14"E

Total Geological Reserves 3,51,000 m3

Total Minable Reserves

2,10,600 m3

Total Proposed Production

Proposed Production / year

1,86,750 m3 for six months

Sanctioned Period of Mine lease 6 Months

No. of workers 35

Type of Land Govt. Land (River Bed) Yamuna

Ultimate depth of mining 3

Nearest metalled road from site NH 334B

Water Requirement Particulars KLD
Domestic &drinking 0.88
Dust Suppression 6.0
Plantation 2.0
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| Total | 8.88

Name of QCI Accredited Consultant with
QCl No and period of validity.

Rian enviro Private Limited

Ground Floor, Shyam Residency, near Kalyan
Jwellers, RPS More, Bailey Road, Danapur, Patna,
Bihar

QCI Accreditation No. NABET/EIA/24-27/RA 0368
Valid till: 11/09/2027

Any litigation pending against the project
or land in any court

No

Details of 500 m Cluster Map & certificate
issued by Mining Officer

Letter No. 395/ khvi-ba/2024-25, on Dated
27/07/2024

Details of Lease Area in approved DSR Pg. 58

Proposed EMP cost 2.9 Lakh

Length and breadth of Haul Road. 1000 Length &6m width
No. of Trees to be Planted 1000

Monitoring Period

October 2024-December 2024

5. The mining would be restricted to unsaturated zone only above the phreatic water table

and will not intersect the ground water table at any point of time.

6. This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or

in eco-fragile zone such as habitat of any wild fauna.
8. Thereis no litigation pending in any court regarding this project.
The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Copy, through email, for information and necessary action to —

1. Principal Secretary, Department of Environment,

Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”,

Aliganj, Lucknow — 226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate, Baghpat.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran

Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 {(email — ms@uppcb.in)

6. Copy for Guard File.

{Manish Mittal (IFS))
Member Secretary, SEIAA

"TRUE COPY"

Forest and Climate Change,
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G By 4‘511 TR }é,
NS {1, mmr:mﬁ)
n-(;»-c-: IS

e !
aatl e S5 EORY
(] TR T ([ LA “SQ
wuH e Rt
(=T 173 <t U9 Te T F )

1. District/Unit (Riet1/g®13): amma
P.S. (arTT): aTTa

FIR No.(7.9.TX. §.): 0128
Date &Time of FIR(W.9.fX. ﬁ&ﬂ-rumrw) 02/03/2026 03i24 1 | oo
2. S.No. |Acts (sifofram) | sacaon. Emady
NCX AN
1 e ERa (T TE), 2023 308(2) 00
WA =g gigar (@ T 1), 2023 189(2)
s = 9iRer (@ T TE), 2023 351(2)
4w Eer @ T TE), 2023 126(2) B
3.(a) Occurrence of offence (IUXTY &t TeT) : ' -

Year (a¥): 2026

‘OJN-—L:

1. Day " Date From Date To
(fe=): (femim a): feiesh a ):
Time Period Time From Time To
(F9T 3ata): (I ] ): (T9T d&):
‘
1
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% N.C.R.B (u=.9t.ame.&ft)

.LF.-| (qehrepar i wre -1
(b)Information received at P.S. (47191 gt g rrra'g-s‘ ):
Date 02/03/2026 Time (9A%):03:14 &<t
(=i® ): '

(c) General Diary Reference (T<=ma= s ):;

Entry No. 005 Date & Time 4p/03/2026 03:14 &t
(wtat® §.): (femiw stk gwa):

4. Type of Information (T &1 Y&R): fefed
5.Place of Occurrence (UZATEd):
Direction and distance from P.S.3t%, 07 Beat No.
1. (a) (JTT § g 3R T ): oY (e g.):  godr gege
(b) Address 7TH AeT
(T):

(c) In case, outside the limit of this Police Station, then

(@fe o e F arge & aY): \
Name of P.S. District(State)
(ATET BT ATH): (e (Tr=3)):
‘
2
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~ N.C.R.B (UA.4t.3med)
I.I.F.-l (qehtpd 19 WhTH -)
6.Complainant / Informant (F&raasaf/ga-maaf ):
(a) Name (AT%): ft Tha g :
(b) Father's Name (faT @7 a41m4) : ot €0 FHIe[aw
(c) Date/Year of Birth (S=u fafer / atf ): 1981
(d) Nationality (Tr8adr): WA
(e)UID No. (g3t ¥.): ¢
(f) Passport No.(qr9meE §.):
Date of Issue (STQ &E7 & fafd):
Place of Issue (ST &EA &1 €T ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN) )
S.No.(#.49.) Id Type (Tg=ITH U7 &1 9 RX) Id Number (JgaT- &)
1 1 ‘
(h) Address (udT):
S.No. | Address Type Address (7dT) \
(s5.9.) |(TdT T UHR)
1 | ga|™ ar T SET@T, BTG, ST, 3K e, HRd

2 | et uar ‘mtr @, BULTel!, T, FK U, JRd

(i) Occupation (cgaary):
(i) Phone number (ST9TY §.):

Mobile (F1ET8e §.): 91-9868243433
7.Details of known/suspected/unknown accused with full particulars

(w1t / @ferer / araTa rferga &1 q¥ ) wigd aof):
Accused More Than (3rTd 3RIdY Us & arferes g ar g&am): 12
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~ N.C.R.B (u.9t.amedf)
LLF.-l (thYga siia wrH -I)
S.No.Name (91H) Alias (S’IFHH) Relative's Narr%'PresentAddress
(.9.) (Reder &1 am) (adar gdr)
1 [Tl @ Reararam: 1. AR aOTOE, T I
e sregey Wi ATATe R
2 Sud | WarerAm: 17w dgen ammaam,
W | WU%QT,W
3 [9r)a T T TR ;. A 1. ATHTCH, AT, AT, SR
ot R AR
4 Rem |00 Rareram: S 1. Tw@ g e s
s LA
5 |sf@ T adram: 1. HEH Ao a3
i |
6 i a7 @7 919 1. AT ST, &I, FAE
THPAR | meem
7 |meg a1 AW . @Teg | 1. AT AT &, S
R G
8 |®hud foar &7 7w 1. T AT AT, F
%R _ ST, I
9 ﬁ:@ Oar H1919 1. AT |, PTUd, SHTYd, FTY
AT | A
10 =< T T A - 1. ARTEIH ATTI, FTTI, ST
AT BRs
11 | 3T

8.Reasons for delay in reporting by the complainantiinformant

(Rraraasmat | ga=meal gra R S8 @ &S HT & Ho):

9.Particulars of properties of interest (§ai=2rd gy &1 ferero):

S.No. Property Property Type _,rDescr'ifption Value
(sn.€.)|Category (TFUtI HT YHR) ‘ (Teran) (In Rs/-)
@dgrm Y (rEEA)

42



441 \ *

_ N.CRB (ga.dh.3m)
LLF .- (Thigra siTar wre -1)
10. Total value of property (In Rs/-)-gvuft &1 FHel Feu (T
11.;%q§u§st Report / U.D. case No., if any (g ftan fené / g. 1. 0w ., Tfe
): ;

S.No. UIDB Number

12.First Information contents (72w g==71 927 ): \

Fehet TR =t efaardy . Gar &, e IufAenfasra
(mﬂua)ﬁﬂm-01.03.26%@:-?ramnﬁﬁaﬁ1%ﬁmwuyaﬁ
TN AT ERT ST I & fAwar &, Mdew g 7 fad g et %
AT qeh 31cY SfeIfel (6 /1g) T G ugT Tighed g ol 7t @il A1iehy
IR FeITleld g1 THT §HY TR G U2 i Sifer Sfaenrad) & gy & o @ &
| g W Tt ot g @ @S oft 1 g1 T <1 @1 B1 26 U
1 e i s, P i bt S B I Y e, T T T @ qEY e
el @i AT bt T 58 drignd o e Thedt Wi gfam % e sreaa o
jﬂgﬁaﬁmﬁ@aﬁmzmﬁm%ﬁgzslomaﬁ,@msmﬂﬁw,
S/O : T USgAT, fiwg S/0 =1, S/O JTet%R
fﬁ@,ﬂiﬁ,amm-mwﬁmﬁ%maqﬁmm%%mm
TE/ETe] & UIRETgH &1 il &, T [T THRIT Ueil T A i &R avTas
Ih RhaA! h G UREg T AT STEeT I AT Teele 4 e o el
TSe@ & 3R i e 2X g gl o amor Y s at o1t 5 @ 7 o w0
fera gt g% 81 3 St St & Faie § 6 s agelt @ e vede &
AT HUHT AY T hl GATE &Y & Fera= 1 HuT Y | TeH IRSTeh deell &
fereer e even # uTaTHhT gt dee Y T Al 3R B 7 IR oy B qean
& T 3T vawur e it gar w muht arfa Fut gl eegare wreff-
AT GIEX UgT 4T TSt T84g S/O St €0 Hieem M10- exar, el
aTTad PH.- 9868243433 g0 3 3ufsd Ale: & #10 Fdh 1039 gig AR
YHTTUN ST § hi TR ht Tehot o ST HY GIRT 1<, I Yo siel sited Y
HFYET U (ATl qehieieh FiC & 10 819 T FAR I <18y et 17 B
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" N.C.R.B (u=.4t.3m.sh)
I.I.F.-l (TehYea SiTer W -I)

13. Action taken: Since the above information revea‘s commission of
offence(s) u/s as mentioned at Item No. 2.

(& T FrdaTE) : g6 ITE T @ udT gFerar g e sy wX @

aﬂmnzﬁ.zﬁ'a%aum%agaﬁ )

(1) Registered the case and took up or
the investigation: (W&ur g e (am)
T 3R 1" & ferg forar mar):

(2) Directed (Name of 1.0.) ANKIT KUMAR Rank S| (Sub-Inspector)
CIEEIREAEIEILT (Q):

No. to take up the Investigatiov
(&.): (aﬁWamﬁmﬁﬁ%%ﬁQﬁ%ﬂﬁmw) or (&)

(3) Refused investigation due to (STia & forg ):

or (& R R fHaT an)
(4) Transferred to P.S. District
(aT=T): (FSrem):
on point of jurisdiction (& &FTT&AR & HIXU gEaiaid) .

F.l.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant I“informant free of cost.
(Frmraasdt | gedTHdl @Y TTaTAS g BT ATS T, GE S §s AT 3R
TS BT e Reraamdl o & 72 |) |

R.0.A.C.(3MX. 3 .7 .€1.)
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14 Signature/Thumb impression of the
complainant / informant.(fsTaasdaf /
gaAATHAT h gEATE | HIS &1 FAam):

15Date and time of dispatch to the court
(3reTerd B By &Y feATH 3R @wa):

© N.C.RB (ga.ah.am.ah

 LLF.-l (g it wre )

]

‘
Signature of Officer in charge.
Police Station
(AT AT & FEATER)
Name PS BAGHPAT
Rank | (Inspector)
No. 9454402959

45
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* N.C.R.B (T7.41.3mes)
lil.F.-I (Threpa T &I -)

Attachment to item 7 of First Information Report

(92w gaa1 Ravé & ue 7 goru):

Physical features, deformities and other details of the suspect/accused:
( If known / seen )

(Gierer | afvgs &t ardifves Rrdwary, Rreferat o s R :
(afe wra / <@ wam))

S.No.(3.9.) Sex [DatelYear Build | Height Compléxion“dentifidation Mark
(forTT) | of Birth (@Tae| (cms.) @ | (s) (vgET Rg)
(5w [t ) (e o |
- a) @.7%.)) . |
1 2 3 4 s | 6 7 1
1 ey |
| I

|

2 ey ’
| |
3 e } |
‘ B |
8
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. N.C.R.B (T7.¥1.3me.afY)
LLF.-l (qhtgpa g & )

47
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| N.C.R.B (Ta.d1.3med)
I:‘I.F.-I (Thiepa ST wf -)
] .' ]
I o | / |
S N R 4
\
| e
IR
.
S
’ f ) -
1 -
10



447 40

! N.C.R.B (g=.41.3mqfl)

R (thea e )

Deformities/ ?Tegth " Hair | Eyes (31®) 'Habit(s) | Dress Habit(s)
Peculiarities (€ra) | (ame) | ~(3med) (TgmEn)
8 9 | 10 1 | 12 13

_— B I

11 ‘
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~ N.C.RB (gA.dramh)
- §-F- (gehiepa wiTer e -I)
_Lan.guage Place Of (&1 TIT) ’ Others (377)
IDialect | ; | | S
(/e Burn Leucoder Mole = Scar | Tattoo l
Mark  ma | (d%d) | (e ) (7S gU T
(ST §U | (reHf | | )
T (the;
Fram)  ged)) J I B
4 15 16 | 17 18 | 19 20
i S O E
| S T R —
i \
| | ‘ -
|
‘
‘

12
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' N.CRB (qr.dtama)
ILF.-l (qéhiepa e wTH 1)

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(T8 e}amﬁaa‘i%ﬁqmﬁaﬁmmaaﬁflqaﬂmfﬁ%amﬁqm%aﬁﬁ
S TS TT IGE 31T IHRI eat g )

13 4
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(02)— sl g Wi i 13.022026 I99 @AY R @ 11:00 9w 9@ 1323 TH
Arzy @1 9Rae 9UF $0THOTHD—11 T 97 aieAl vy i 6o Tam 21

(03)- Ha dre] & e WIET U Al A AT 350 AR A WS T TA AW
Auen @ R Afax 19 AR gREE W 400 MR § AEE T w2

(oa)— e grer Afror e T @ fored R A @ U aged g W &
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ire 3T HeEdr 9 ¥t ¥ Are} M ¥
o \ 1Ak
17102 Y] @3/#.}.9 ){ x’w ) \f; \p\
@ ergure ad GEIRRaE L @m% ; 48 N
U1 AYel @reY ERICICE 419 | AT |

52



QY

Var W

fowy—

AR (A9

451

aw gd wRed v,
erdra wrater, miwmET

fFrereTe,

Mded Vg @@ e, Sowo,

NI\ |

~  jYo /E0DIOTIO0 /2526

farin: 22/e3) 2026
U NS WIEY @ T Wo 1,/2 H o 7Ra fawed ulo A woid

ANNEXURE R/5

Rig & a1 W Tara @ AT & DI ST AT |

HalqT,

T IR [Avges e e € fF g g dEdie anrad &
UM ST WA & T W0 1/2 &F%d 30.7646 THs ¥ Ho TRa fdeed w0
) uola Rie & uer 3§ 06 H1E T 37cq @AY ¥ Y H Wirgya Ug wdrHifhe dref
W argEl &3 (e 06.02.2026 ¥ 08 WE AW BY) HT JETEEEN) BRI
foT® 20032026 @ o N wd guTe, arTHE, off IoiE RE sEOE aRE
a g e s ewmre @ SuRefa § fear T, |rr J§ seue T
& TR TS Al QuURerd T | Wi 3l & & Y—Fewie fFaq 8 —

| so¥0 | fUelR %o - 3yeTTET YR
B A 29°00'10.61"N 77°11'49.29" E
2. B 28°59'55.51" N 77°11'54.23" E
3. C 28°59'47.66'N ~ 77°12'04.38"E
1. D 28°59'44.99" N 77°11'57.54" E
5. E 28°50'54.35" N 77°11'48.63" E
6. F 29°00'05.91" N 77°11'45.14" E
SURIGT J—TTeed & SR & &1 e fovar war aer Feer
7 g ar fs -
1 @R 3sn 83 & San Ry H He ) feR Wo A m F & Awy
aif¥res w1 # Jge1 <) BT vaTE e g ) Hid ¥ W | W
2 Ur T |
o fadie 12022026 ¥ Gud &7 ¥ WHT vd URTES B BT O vw 2
3 iy died menE, dlodlosreo BHAT UE owWlododlo BT ud ST ol

BIRIREIN

53



.CI‘.

o

|
i
|
|

|

452

qd A e gl Wil & @ it @ mar A e i v
AR a C e aew @ gd uRas Rl [yar S wrEr T |

wil B B A B Y e WY BT 83 @1 el R &%
four R QTeR /R F wEm ae g d oy s a
qnaeaxo @) e § @R fear mar | Prlerr & SR G fh
BT aTER @ 89 @ @ T v oRag e fear w8 Rl
siwe dvs s dNoowwo e @ WA U & fear warl i
§172307 @ieR @ Al aneR @ 8= O sl 065 TR GARRICAIE
& el 40119.99 HMOMO WKV drel @1 @I Ud uRdg Rhar s drd
QAT S SERE g [QsITd 20.03.2026 A Freror & g @ U
GRagel o T8 Rar o er o) farfia ode @ argar QT
20032026 ® SIURTET I gt 40077 oo WEIROT ATey, 1 AR ferarm

S g Ay | (Tfa el )

S b sRRad s f) s weET & b wsmEel areeh CRCIGEEC
b [aelich 28022026 @ &R vaer oy, alg wrter, wfSRIEre,
Sl vt PR A1, RS 7 Yerd R g & @l o @ Tl
A, forenl fiaa 47 B AR 02 few § SUW e @ SO U
yRaget fpar ST grar AT o, R faaver e 8 -

e <ie—r e wifdTe 28° 59' 58.032" N 77°11' 58.55" [

A }“cﬁ ST S 62 ey orErd 12 Wiex e vl 05 HICR B

g W a7z molo e T e yd UREET fpar el B |

e viea—z R s 29° 00 6.702" N 77°11" 51.56" E @ |

B | ame—qr aied 81 ey g 14 Wiex @eTd TR 0.35 frex @)

| reRtd i 3069 Govlo T I SoTT vd RaEH fpu WA Bl

Bt PR Frar) wed g w0 4,19,072/— I, T

e @ Jfeus SRR HROSHT DbIrr T 2| (arem @ BRI
e ©)

SiHue grua 8 e Sad & S &/ qf¥ge g 3avalfEn @)
Jeor g W W G B oy Rrerfeprl, arua Hgledr g
B arer Wo 1005 3@ 26022026 ERI SIE Gl Bl O faran
Iyl @) (el o)

gad &A@ o wug @& @ el s v AR @ e Ay
i, aderes, el @rfey afSmmEre gR R 17.03.2026 &l ol
| (Srafd el )

Slid & g @ o< A wofia gRy SeliEaRl @l o1 WHHT U
faatr 20.032026 TR fbul T, R Seohw fn @ 6 oTee

\L

54



,wnwvmwwwmm T AT I F of Qwr v g
?/"awwa@wwmswmw#ﬁwﬁmwﬁw
WWWW#W?@WWW?/"(WW)

Gm:whﬂﬁwwm%‘ramaﬁﬁmﬁwﬁﬁér

e ey |

(R\E'&‘Q fb\}"lb

(810 T AR Tr)
AR v

I T A wmH v,

& FrEIfer MR |

95



"7 454 ANNEXURER/6 *°

?3‘07%
I )Y cryay
17— g
@“C?W STy g)é :;\?i . .
%&//J/ﬁ- 2 T e T GIIT Y oy
"\”)W/%??Q s v /2 5 Yor
5/-2,7,17(7 ﬂ;q}} = % c;///«y/gf/ 33.,7 /G—/?rﬁ T

PLZz:

R/%?)QW

¢ 7Y~

T
railr/ Rl A e #TQWQ;QHJ

97/ By /s valieu ?V
~’// “onZ,
;,Q f“//ﬁ’?

Y2 IF it 2 B s *’Q : P >

>y /[/71// S5 F?_t’ /S /St ~ &
N Y] g 9 ng/ -

> O & 577 e e L1577

775 "C‘/;T.?{gr(q\ ZS/U/ IRy &raT u‘;?,l?ﬁ?? J_’é ~ ;//j’w;’ o7
\W ,} ! 97/&7?2")\ 7T &gy e

S‘lu%‘?%ff@o 79?1 254

9 Z;/af-(\/
"7 \_;:L/‘/,. 4"
%/ 373 (\/ J/Cy-} (\f & - 2 ( }/"“/T/

G755= Zz/jlﬁ%- P ;,2 Eyrmy 51, f;’d /\9/%/2;;17
N (R Y P avE> f” v%r ) .
/o 70/ V(7577 n”
7 ho E oh /Z-"_;‘o 577 \5? 78

._Z
c?/ﬁ"z;ﬁ%?ﬁ?/ L3S ; %(ﬁ—‘ﬁ‘%\?}?
@‘!:

o qamer #um
fao Eo-ilm‘m (@prom)



>‘/;c‘>7:7' T YR D ANNEXURER/7 g7

e ————

a g &1 wE B frw I
i VALID FOR THREE MONTHS ONLY

LR | Rl 3 a9 (FrTE) 9.9 (7620)
.| DELHIROAD BARAUT (Baghpat) UTTAR PRADESH - 250611 150 0 3 '26
L DDMMY Y Y Y

71 9@ 3 IY_OR ORDE

ot e onpEmaND pay [1VISIONAL FOREST OFFICER
& One Lakh Sixty Two Thousand $ix Hundred Fifty only+*

1 mqaua%azﬁamﬁ}'

e et e e

K], 62,650, 00K

I
2 . FORVALUERECEIED| . | .
- : ;: s‘ r YIRAT AT Branch Serial No.

_uPQ 9153841
: = Q003/2076 purchaser: GAURAY BUILDERS

dsna Smes S

L punjab national bank o s Gy
— | sl wia vd f3oWo Drawee Branch with D.No. (NOT OVER Rs. 162650/ -')
s = | moa e 7
) 23 | D.Mo. 3900 - FINACLE - ! ’
| D.no. SAB T PR e s A w‘.,/,
| E.¥ ROAD MEERUT FINACLE : AUTHORISED SIGNATORY W eBP;\?No. “au
R BN

O Sl

- "9 3153841 0000 2LO0OQO. LB

N g



VAKA4A56AMA 58

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION NO. 186 of 2026

In the matter of:
Kapil & Ors

Applicant
Versus

State of Uttar Pradesh & Ors Respondents
rietor of M/S Gaurav Builders, Village Badarkha, Baghpat, Uttar

1, Rajiv Singh Prop :
he Respondent no.9 Do hereby appoint

Pradesh 250611 , t

RAHUL KHURANA Adv & HASIL JAIN Adv
(D/2183/2008) (D/2880/2013)

Off: A-174 A, Defence Colony, New Delhi-110024
mail.com

9811894060, 7838707338 Vrkhurana|egal@gmai|.com, adviain25@g '
(herein after called the advocate/s) to be my/our Advocate in the above-noted caseauthorised

him:-
the above-noted case in this Cou

To act appear and plead in :
which the same may be tried or heard and also in the appellate Courtinc

to payment of fees separately for each court by me/us.
To sign file verify and present pleadings, appeals cross-objections or petitionsfor executive
on review, revision, withdrawal, compromise or other petitions or affidavitsof other documents as
may be deemed necessary or proper for the prosecution of thesaid case in all its stages.
To file and take back documents including original documents, to admit and/ordeny the

documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or

disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.
The deposit, draw and receive money, cheques, cash and grant receipts thereof and to

do all other acts and things which may be necessary to be done for theprogress and in the course

of the prosecution of the said case.
To appoint and instruct any other Legal Practitioner, authorising him to exercise the power

and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign

the Power of Attorney on our behalf.
And l/we the undersigned do hereby agree to ratify and confirm all acts done by the

Advocate or his substitute in the matter as my/our own acts, as if done by me/usto all intents and
purposes.
And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs wheneverordered by the Court
shall be of the Advocate which he shall receive and retain himself.

And I/we the undersigned do hereby agree that in the event of the whol
agreed by me/us to be paid to the advocate remaining unpaid he shall be eneti?lregatg cximgrf:vs
from the prosecution of the said case until the same is paid up.The fee settled is only for the above
case and above Court. l/we hereby agree that once the fee is paid. l/'we will not be entitled for the
refund of the same in any case whatsoever. If the case lasts for more than three years, the
advocate shall be entitledfor additional fee equivalent to half of the agreed fee for every addition

three years, orpart thereof.
IN WITNESS WHEREOF l/we do hereunto set my/our hand to these presentsthe contents

of which have been understood by me/us on this
............................................. day May 2026

Accepted subject to the terms of fees.

(. Jor”

Advocate == Client

rt or in any otherCourt in
JudingHigh Court subject |

B
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